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CENTBAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH : ALLAHABAD
Al
Original Application No.ll36 of 2003.
Tuesday, this the 23rd day of September, 2003.
3 . § s :
. e Hon'ble Maj«. Gen. K.K.Srivastava, A.M.
Pankaj Dhsr Dubey,
S/o Sri S.D.Dubey,
B/o 99-E, Azad Nagar,
Jangal Tulsi Ram,
BiChChjﬂ. Gﬂrakh{-}ura cen e Applican't;
(By Advocate $ Shri B. Tiwari)
Versus
P
l. Union of India,
through the General Manazger,
N.E. Rsilway, Gorakhpur.
2. Chief Personnel Officer,
NeE. Railway, Gorakhpur,
2 Principal,
NeEoe Railway,
Balak Inter College,
Gorakhpur. «+s. . Hespondentse.
(By Advocate 3 Shri K.P.Singh)
~ax
’

ORCEH (ORAL

By Hon'ble Maj. Gen. K.K.Srivastava, A.M. 3

In this O.A. filed under Section 19 of A.T. Act, 1985,
the applicant has prayed for a direction to respondents to
promote the applicaent as Lsb Assistant in scale of Rs.530=610

(pre-revised) in pursuance of Hailway Board's letter dated

21,01.1984 after regulerising the applicant in scale of
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Rs+2550=3200/~ in Balak Ram Inter College, N.E. Bailway,
Gorakhpur. The applicant has also prayed for seniority,
arrears of salary for difference of pay for the post of
Science Bearer and lab-Assistant after completion of one

year service from the date of his appointment excluding

four months period.

2 The facts, in short,are that the applicgznt was
appointed as Group 'D' employee in the respondent's
establishment on 21.12.,1959., He worked on that post

till 27.3.2003 under Deputy Chief Signal Telecom Engineer

Microwave. The applicant had given an application on

26412.2001L to the Deputy C.P.0.,, N.E. Railway, Gorakhpur

about his screening (Annexure=2). The applicant‘ﬁas'ggain

uﬁﬁygh an application on 6.8.,2002 to the Sre S«F.Os, NJEos

Railway, Gorakhpur regerding his screening as per remarks
of Deputy C.FP.0. dated 26.12.2001 (Annexure-2). The
grievance of the applicant is that inspite of his
representations,the respondents have taken no action to
regularise the services of the applicant in Group ‘D¢,
wnile in case of his junior, the same hes been done and
also that because of this he has suffered promotion to

higher rank and also the loss of seniority, Hence this CA.

3. Shri B.Tiwari, learned counsel for the applicsnt
submitted that as per the law laid down by Hon'ble Supreme
Court in the case of Ham Kumar Vs. Union of India, reported
in A.I.8. 1988 SC Page 390 and also in case of Union of
India Vs. Basant Lal, reported in 1992 (2) SCC Page 679

the applicant is deemed to havekﬁ-una@quired temporary status,

after completion of four months and, therefore, the screening
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of the applicant had to be done. Besides, the laarned
counsel for the applicant also invited my attention %o
Railway Board leiter dated 214151984 (Annexurs—4) and
submitted that in view of the Railway Board Circular
dated 21.1.1984, the applicynt is eligible for promotion
to Lab-Assistant after completing one year service as
Science Bearer and also because the applicant is inter-

mediate with science.

4 Ile arned counsel for the respondents prayed feor
time to file Counter, Since this case can be disposed of
at the admission stage itself, no time is being given te
the counsel for the respondents for filing counter.

De Heard counsel for the paorties, considered their

submissions and perused thes records.

Ge The applicant filed a representation on 26.,12.,2001
(Annexure-2) for his screening/regularisation and again
filed a representation en 25,6.2003 (Annexure-9) for his

proemotion,

7o In my considered opinion, it would be appropriate
for applicagnt to file a fresh detailed representation

bringing out his grievances for which he is allowed four
weeks time. The interest of justice shall better be served,
%fh?he representation so filed before the Competent Autherity,
ﬁg-decided by a reasoned and speaking ordsr within three
months from the date of receipt of such representation

W/
alongwith the copy of the order of this Tribunal,khy
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keeping in view, the various instructiﬁ? JJ:é;
the Hailway Board on the subject and also thl'i‘ ﬁ?‘h Cu .
dated 21.1.1984. The 0.A. is disposed of w_j__th.--‘i:’lii A
above direction at the acmission stage itself with no

order as to costs.

Mamhe r-aﬂ;
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